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Applicant preferred an appeal against the same,
which has not yielded any response and thus he is

before us seeking his reinstatement.

3. We find that the reb1y filed by the
respondents, unfortunately, does not answer
properly to the various points raised by the
applicant in support of his claim. The rep?} only
elaborates service conditions of Home-Guards to the
extent that they are volunteers and that they are

not holding any civil posts.

4. The main question that arises 1in this
application 1is whether persons belonging to Home
Guards Organisation can approach the Tribunal
against the orders of discharge passed by superior
officers of that organisation. Answer toc this
gquestion need not detain us any longer. Chandigarh
Bench of this Tribunal held in a number of <cases,
notably ©OA No.1013/CH/38 and 1252/CH/92 and in" a
bgnch of other cases that Home Guara personﬁe1 have
no right to continue in the organisation if their
services were not reguired. We have recently,
while disposing of three CAs, being CA 1169, 1080
and 079/1998, by a common judement dated
16.10.1338, held that Home Guards personnel cannot
claim regularisation or re-engagement, particu?ér}y
so if ‘their initial term of engagement of thres

years 1is over. A similar view has been taken very
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